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The matter has come up for orders,
Petixxeret Lawyers have abstrained from
court work.,Fetiticner is absent.we have gone
through the petition and are of the prima facie
view that this petition is not maintainable vefcre
this Tribunal,In view of this we feel that the
applicant or his counsel to be given one more
chance to present the case on the question of

Vo

, admissioi,In view Of this adjoumed to 15«1=2001 for
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hearing on admission peremgtorily,
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Memb er (Judicial)
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3.0RDES DATLD 15-1-2001,

L.amned Advocates have abstained from

court work for morethan one month,Petiticner

i< absent.Cn the last two cccasions the matter

was adjourmmed TC enable the petitioner to make
alternative arrangement ok tokmake submission in
person,As we are o0f the prima facie viev that the

petiton is not maintainable, Teday applicant is

absent. The matter can not be allowed tod rag on

1

indefinitely.le haw therefcre,gone through the
petition.In this OA petitioner has yrayed for

quashing the order dated 27.3.2000,Annexure-8
J\.xq(ﬁ . | rejecting his revisicn petition against the
order of dismissal passed by the disciglinary
authority,accerding to the averments made by the

applicant himself in this OA he was recruited as

a constanle (GD) in CRFF on 17-4-1933.The CRPF
ic an Armed focrce ©f the Unicn,U/s.2(a) ©of AT Act,

this Iribunal has no jurisdiction to deal with the
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to he filed before th

he is sC advised. The CA i=

service grievance ©¢f perscns who are members o©f the
Armed force of the Unicn.In view of this, this OA is
not maintainaple befcre us,According the Registry

js directed to rewurn the appl icaticn to the 't;etit'idne;:
e appropriate Court of law,if

ix o -
scaomdingly disgosed OFL,

Cvp— -
Memd er(Judicial)




